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ಸ ೕಯ ವ ವ ರಗ  ಮ  ಸನ ರಚ  ಸ ಲಯ 
ಅ ಚ  

: ವ ಇ 18 ಸನ 2022, ಂಗ , ಂಕ: 22.08.2022. 
 
ಕ ಟಕ ಮ ಸ  ಮ  ಯ   ( ಪ ) ಅ ಶ, 2022 

ಇದ  2022ರ ಆಗ  ಂಗಳ 20  ಂಕ  ಜ ಲರ ಒ  , 
ನ  ವ  ಇದ  2022ರ ಕ ಟಕ ಅ ಶ : 06 ಎಂ  

ಂಕ 22  ಆಗ  2022  ಕ ಟಕ ಜ ಪತ ದ ಷ ಪ ಯ  
ಪ ಕ ಸ ಂ  ಆ ಸ ,- 

 
2022 ರ ಕ ಟಕ ಅ ಶ - 06 

ಕ ಟಕ ಮ ಸ  ಮ  ಯ   ( ಪ ) ಅ ಶ, 2022 
( ರತ ಗಣ ಜ ದ  ಎಪ ತ ರ   ವಷ ದ  ಕ ಟಕ ಜ ಲ ಂದ 

ಪ ತ  2022 ರ ಆಗ   ಂಗಳ 22  ಂಕ  ಕ ಟಕ ಜ ಪತ ದ  ಷ 

ಯ  ದ  ಪ ಕಟ ). 

ಕ ಟಕ ಮ ಸ  ಮ  ಯ   ಅ ಯಮ, 1993  (1993ರ 

ಕ ಟಕ ಅ ಯಮ : 14) ಮ  ಅದ  ದ ಅಥ  ಅದ  

ಕ ದ ಷಯಗ  ಮತ  ಪ  ಡ  ಒಂ  ಅ ಶ. 
 

ಕ ಟಕ ನಸ  ಮ  ಕ ಟಕ ನ ಪ ಷ  ಅ ಶನದ  

ಇಲ ದ ಂದ ಮ  ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಅ ಶವ  

ಪ ದ   ೕಘ ಕ ಮವ  ಳ  ಅವಶ ಥ ದ ನಗ  

ಉಂ ಂ  ಕ ಟಕದ ಜ ಲ  ಮನದ ದ ಂದ;  
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 ಆದ ಂದ, ಈಗ ರತ ನದ 213  ಅ ೕಧದ (1)  ಡದ ಲಕ 

ಪ ದತ ದ ಅ ರಗಳ  ಚ , ಕ ಟಕದ ಜ ಲ  ಈ ಂ ನ 

ಅ ಶವ  ಪ , ಎಂದ :- 

1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಶವ  ಕ ಟಕ ಮ 

ಸ  ಮ  ಯ   ( ಪ ) ಅ ಶ, 2022 ಎಂ  ಕ ಯತಕ . 

(2) ಇ  ಈ ಡ   ಬರತಕ . 

2. 121  ಪ ಕರಣದ ಪ .- ಕ ಟಕ ಮ ಸ  ಮ  ಯ   

ಅ ಯಮ, 1993ರ (1993ರ ಕ ಟಕ ಅ ಯಮ: 14) (ಇ  ಇ  ಂ  ಲ 

ಅ ಯಮ ಂ  ಉ ೕ ಸ ) 121  ಪ ಕರಣದ ,- 

(ಎ)  (i)  ಡದ  “ಎರ  ಲ ಗಳ ” ಎಂಬ ಪದಗಳ ಬದ  “ಎರ  ಲ  

ವ  ರವ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ ; ಮ  

( )  (ii)  ಡದ  “ಎರ  ಲ ಗಳ ” ಎಂಬ ಪದಗಳ ಬದ  “ಎರ  ಲ  

ವ  ರವ ” ಎಂಬ ಪದಗಳ  ಪ ೕ ಸತಕ . 

3. 160  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 160  ಪ ಕರಣದ ,- 

(ಎ) “ಇಪ ತ ಂತ  ಕ ಯಲ  ವ ಗ ರತಕ ” ಎಂಬ ಪದಗಳ ಬದ  

“ಇಪ ೖದ ಂತ  ಕ ಯಲ  ಸದಸ ರತಕ ” ಎಂಬ ಪದಗಳ  

ಪ ೕ ಸತಕ ; ಮ  

( ) ಪ ಕದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :-  

“ಮ  ಪ , ಏ  ಲ ಂತ ನ ಆದ  ಒಂಬ  ಲ ದ ಐವ  ರವ  

ೕ ರದ ೕಣ ಜನ ಯ  ಂ ವ ಯ ದಭ ದ , ಇಪ ಂ  

ತ ಸದಸ ರತಕ .” 

ವ  ೕ  
ಕ ಟಕದ ಜ ಲ  

 
ಕ ಟಕ ಜ ಲರ ಆ ರ 

ಮ  ಅವರ ಸ ನ  
 

. ೕಧ  
ಸ ರದ ಯ ದ  

ಸ ೕಯ ವ ವ ರಗ  ಮ  
ಸನ ರಚ  ಇ  
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PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT 
NOTIFICATION 

NO: DPAL 18 SHASANA 2022, BENGALURU, DATED: 22.08.2022 

Ordered that the translation of ಕ ಟಕ ಮ ಸ  ಮ  ಯ   

( ಪ ) ಅ ಶ, 2022 (2022 ರ ಕ ಟಕ ಅ ಶ : 06) in English 

language, be published as authorised by the Governor of Karnataka under clause 

(3) of Article 348 of the Constitution of India in the Karnataka Gazette for general 

information.  

The following translation of ಕ ಟಕ ಮ ಸ  ಮ  ಯ   

( ಪ ) ಅ ಶ, 2022 (2022 ರ ಕ ಟಕ ಅ ಶ : 06) in English 

language is published in the Official Gazette as authorised by the Governor of 

Karnataka under clause (3) of Article 348 of the Constitution of India,-    

KARNATAKA ORDINANCE NO.  06 OF 2022 

THE KARNATAKA GRAM SWARAJ AND PANCHAYAT RAJ (AMENDMENT) 

ORDINANCE, 2022 

(Promulgated by the Governor of Karnataka in the Seventy third year of the 

Republic of India and First published in the Karnataka Gazette Extra-ordinary  

on the 22nd day of August, 2022) 

An Ordinance further to amend the Karnataka Gram Swaraj and Panchayat 

Raj Act, 1993 (Karnataka Act 14 of 1993) and for matters connected therewith or 

incidental thereto;  

Whereas the Karnataka Legislative Assembly and the Karnataka Legislative 

Council are not in session and the Governor of Karnataka is satisfied that the 

circumstances exist which render it necessary for him to take immediate action to 

promulgate an Ordinance for the purposes hereinafter appearing; 

Now, therefore, in exercise of the powers conferred by clause (1) of Article 

213 of the Constitution of India, the Governor of Karnataka is pleased to 

promulgate the following Ordinance, namely:- 

1. Short title and commencement.- (1) This Ordinance may be called the 

Karnataka Gram Swaraj and Panchayat Raj (Amendment) Ordinance, 2022.  
 

(2) It shall come into force at once. 
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2. Amendment of section 121.- In section 121 of the Karnataka Gram 

Swaraj and Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993) (hereinafter 

referred to as the Principal Act),- 

(a) in clause (i), for the words “two lakhs” the words “two lakh thirty 

thousand” shall be substituted; and  

(b) in clause (ii), for the words “two lakhs” the words “two lakh thirty 

thousand” shall be substituted.  

3. Amendment of section 160.- In section 160 of the Principal Act,- 

(a) for the words “not less than twenty persons” the words “not less than 

twenty five members” shall be substituted; and  

(b) after the proviso, the following shall be  inserted, namely:-   

“Provided further that, in case of a district having rural population of more 

than seven lakhs but not more than nine lakhs fifty thousand there shall be twenty 

eight elected members.”  

The above translation of ಕ ಟಕ ಮ ಸ  ಮ  ಯ   

( ಪ ) ಅ ಶ, 2022 (2022ರ ಕ ಟಕ ಅ ಶ : 06) be published in the 

official Gazette under clause (3) of Article 348 of the Constitution of India. 

THAAWARCHAND GEHLOT 
GOVERNOR OF KARNATAKA 

 
By order and in the name of the 

Governor of Karnataka, 
 
 

G. SRIDHAR 
Secretary to Government 

Department of Parliamentary 
Affairs and Legislation 
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R.N.I.  No. KARBIL/2001/47147  POSTAL REGN. No. RNP/KA/BGS/2202/2017-19 

Licensed to post without prepayment   WPP No. 297 


		2022-08-22T18:41:18+0530
	SUNIL GARDE




